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No. 34-HLA 0f2017/89/20763.— The Indian Stamp (Haryana Second Amendment) Bill,
2017, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 34- HLA of 2017
THE INDIAN STAMP (HARYANA SECOND AMENDMENT) BILL, 2017
A
Bill

further to amend the Indian Stamp Act, 1899, in its application to the State of Haryana.
Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the
Republic of India as follows:—

1. This Act may be called the Indian Stamp (Haryana Second Amendment) Act, 2017. Short title.

2. In Schedule 1-A to the Indian Stamp Act, 1899:- Amendment of
schedule 1-A to

6 in article 5, against clause (d), under column 2, for the existing entry, the following Central Act 2
entry shall be substituted, namely:- of 1899.

“Two per cent of the market value of the property or the amount of such
consideration as set forth in the Collaboration Agreement whichever is higher.”;

(4209)
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(i)

(1i1)

after article 23 and entries thereagainst, the following article and entries thereagainst

shall be added, namely:-

“23A. Conveyance, so far as
it relates to reconstruction or
amalgamation or merger/de-
merger of companies by an
order of the High Court under
section 394 of the Companies
Act, 1956 (Central Act 1 of
1956) or reconstruction or
amalgamation or merger/de-
merger of companies under
sections 232 and 233 of the
Companies Act, 2013
(Central Act 18 of 2013) by
the Tribunal.

1.5 per cent subject to a
maximum of X 7.5 crore on an
amount of the market value of
the property or the amount of
such consideration as set forth
in the instrument or order,
whichever is higher.”;

Nil

against article 43, after clause (b) and entries thereagainst, the following clauses
and entries thereagainst shall be added, namely:-

“(c) In case of delivery

(d) In case of non delivery, and
relating to futures and options

trading

(e) If relating to forward contracts
of commodities traded through an

association or otherwise

One rupee for every ten thousand
rupees or a part thereof, subject to a
maximum of five hundred rupees.

Twenty paise for every ten thousand
rupees or a part thereof, subject to a
maximum of two hundred rupees.

One rupee for every one lakh rupees or
a part thereof, subject to a maximum
of five hundred rupees.”.
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STATEMENT OF OBJECTS AND REASONS

The rate of Stamp Duty on instrument relating to giving authority or power to a promoter or a developer or by
whatever name called for construction on, development of or, sale or transfer (in any other manner whatsoever) of, any
immovable property/Collaboration Agreements under Article 5(d) of Schedule 1-A of the Indian Stamp Act, 1899 and
stamp duty on Conveyance regarding reconstruction or amalgamation or merger/de-merger of companies under Article
23 of Schedule 1-A of the Indian Stamp Act, 1899 in other States of Andhra Pradesh (1%), Punjab (Fixed Rs.2000/-),
M.P.(2%), Bihar (2%), Tamil Nadu(1%), Telangana (1%) and Maharashtra (1%) are very nominal. The rate of 5%
Stamp Duty in the State of Haryana on both the above instruments is a deterrent in promotion of affordable housing to
all by 2022 and needs to be aligned with rates of other.

Similarly, the rate of Stamp Duty one rupee for every rupees ten thousand or a part thereof, of the value of the
security at the time of its purchase or sale, as the case may be on instrument of Note or Memorandum, sent by a Broker
or Agent to his principal intimating the purchase or sale on account of such principal-(b) of any stock or marketable
security exceeding in value twenty rupees under Article 43(b) of schedule 1-A of the Indian Stamp Act, 1899 needs to
be reduced and aligned with the rate of stamp duty in other States to encourage expansion of such business in the State
of Haryana.

State Government of Haryana therefore, intends to reduce the rates of Stamp Duty under Article No. 5(d), 23
and 43(b) of Schedulel-A of the Indian Stamp Act, 1899. Therefore, the Indian Stamp (Haryana Second Amendment)
Bill, 2017 is placed on Table of the House.

CAPTAIN ABHIMANYU,
Revenue and Disaster Management Minister,
Haryana.

Chandigarh: R. K. NANDAL,
The 18th October, 2017. Secretary.
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FINANCIAL MEMORANDUM

The Stamp Duty on instrument relating to giving authority or power to a promoter or a developer or by whatever
name called for construction on, development of or, sale or transfer (in any other manner whatsoever) of, any immovable
property/Collaboration Agreements under Article 5(d) of Schedule 1-A of the Indian Stamp Act, 1899 and stamp duty
on Conveyance regarding reconstruction or amalgamation or merger/de-merger of companies under Article 23 of
Schedule 1-A of the Indian Stamp Act, 1899 in other States of Andhra Pradesh (1%), Punjab (Fixed Rs.2000/-),
M.P.(2%), Bihar (2%), Tamil Nadu(1%), Telangana (1%) and Maharashtra (1%) are very nominal. But rate of 5%
Stamp Duty in the State of Haryana on both the above instruments is a deterrent in promotion of affordable housing to
all by 2022 and needs to be aligned with rates of other.

The rate of Stamp Duty one rupee for every rupees ten thousand or a part thereof, of the value of the security at
the time of its purchase or sale, as the case may be on instrument of Note or Memorandum, sent by a Broker or Agent
to his principal intimating the purchase or sale on account of such principal-(b) of any stock or marketable security
exceeding in value twenty rupees under Article 43(b) of schedule 1-A of the Indian Stamp Act, 1899 needs to be reduced
and aligned with the rate of stamp duty in other States to encourage expansion of such business in the State of Haryana.
Therefore, State Government of Haryana intends to reduce the rates of Stamp Duty under Article No. 5(d), 23 and 43(b)
of Schedulel-A of the Indian Stamp Act, 1899. This step will increase the transactions of moveable and immovable
properties which will add the income of the State about Rs. 50-60 crore yearly to State Exchequer.
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55696—H.V.S.—H.G.P., Chd.



